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Mr. N.S. Sievd, 	 : Advocate for the petitioner(s) 
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_ 	Advocate for the respondent(s) 
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Versus 
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Date: 13M8.99 

Per Honbi, iin V. Rjinakiiiinw 	Cballn1an 

The applicants in this OA are General Manager of W. Rh'., and D.R.M.. Baroda. 

ihev heye  chlienoer1 the jrler cit' the Labour (cIiri Surat iitel  24.03.92 and 27,09,92 on 

the respondent's recovery application. 

2. 	The Hon'bie Supreme Court has held that this Tribunal has no jurisdiction to interfere 

with the orders of Labour Court as in the present case. In the circumstances. Mr. Shevde 

prays for return of the papers to the Ra11a\ Akiministration 'o that they L.a 	roscutc the  

matter heftre the appropriate forum. We record the submissions of Mr,Shede. Reistrv is 

rrcctra to ieep one copy of the papers ior recora purpose and return the papers to Mr. 
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(P.C. Kannan) 
Member (J) 

(V. Ramakirislinan 
Vice Charman 



CENTRAL ADMINISTRATIVE TRLI3UNAL, DELi-LI 

pplication No. 	 I 	 of 19 

Transfer ApplicationNo. 	 Old Writ.Pct.No.......................... 

CERTIFICATE 

Certified that no further action is required to be taken and the case is. fit for consignment to the Record 
Room (Decided) 

Dated: 

Countersigned. 	 . 

\ 	., 	 Signature of the Dealing 
AssisLant 

Section ~~cer/Court Officer. 
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